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because | made the policy decisions some time
about the 16th or 17th of June and we thought
that it was not. possible to give retrospective
effect because we were making a departure.
Therefore we made it applicable from the first
day of the next month namely, the 1st of July
1952.

With regard to the provision of more
bathrooms or other amenities, | will certainly
look into that and if there, are any difficulties
which are being experienced by the occupants,
we will try to remove them if they are found to
be genuine.

So far as the question of refund is concerned,
| think it is absolutely clear and | have made
an announcement that these concessions will
apply from the 1st July. Hon. Members will
certainly get credit for the over-payments and
those who are liable to be charged more will
be charged with retrospective effect from 1st
July.

SHRI H. P. SAKSENA (Uttar Pradesh) : Is
the difference between in-session and off-
session removed ?

SARDAR SWARAN SINGH : Yes. that is
removed.

THE PREVENTIVE DETENTION
(SECOND AMENDMENT) BILL
1952—continued.

MR. DEPUTY CHAIRMAN : Nov we
will resume the debate on the Pre ventive
Detention Bill.

SHRI P. V. NARAYANA (Madras) : Mr.
Deputy Chairman, the Government would
have done well on allowing the existing law
to lapse in the month of October. | would
like to go a step further and say that it would
have been better if they had approached
Parliament with a repealing Bill because in
the Statement of Objects and Reasons it is
said :

"The Preventive Detention Act, 1950, is
due to expire on the 1st October 1952. The

rimary reason for the enactment of this
egislation was to protect the country
against activities intended to subvert the
Constitution and the maintenance_of law
and order or to interfer with the

maintenance of Supplies and Services
essential to the community. Attemps to
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do sO) though considerably reduced in tempo,
have not ceased and it is considered essential
that the powers conferred by the Preventive
Detention Act should be continued."”

This Bill was not drawn in consonance with the
Statement of Objects and Reasons attached to the
Bill.  Here, according to them, such activities
have considerably decreased in tempo. And
again they deprive the people of their right of
freedom and liberty mentioned in the
Fundamental Rights guaranteed under the
Constitution. They say there should be safety
for the working of the Constitution. Is it on
those lines, Sir, that this Act is being extended
now ? s it not in violation of the Constitution
which was framed by those rulers ? If the tempo
has reduced, then what is the necessity for the
Government to extend this Act for a long period
of two years—nay—?2 years and 3 months, i.e. 27
months ?  Previously it was extended by six
months and prior to that by about a year and the
present period of extension will be one and half
times both the previous extensions put together.
When the tempo has decreased it is up to the
Government to come forward with a Bill giving it
the lease of fresh life of 6 months or at the most
one year. But instead of doing that they want to
have a very long extension for a period of 27
months.  The first question arises: where is the
emergency here ? Even according to their
statement there is no emergency. In no civilised
countries in this world are such laws in existence
in peace time. If war breaks out and the country is
in a state of war, then | can understand the passing
of such laws. But there is absolutely no
emergency even according to the Government.
What is the gesture shown on the part of the
Government ?  They could have approached
Parliament with a repealing Bill and then if
anything untoward happens, they can advise the
President to prorogue Parliament and promulgate
an Ordinance.  And then their hands will be
strengthened when they approach Parliament to
make it a law by way of enactment.  Instead of
doing that, they want further to extend this for a
period of about two years. | think no civilised
country can brook this. My
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{Shri P. V. Narayana.]
friends—some of them—have described
this Bill as a black Bill and 1 also
endorse those remarks. It is the duty
of this Government under which we
have been cnjoying democracy for the
last five years to abandon such legis-
lation at least in future. Why can they
not amend the Indian Penal Code and
the Criminal Procedure Code ? But
in that case the courts and lawyers come
into the picture. This Government
has been terribly afraid of lawyers and
courts and of giving proper opportu-
nities and legal assistance to the accused
or the man whom they put under de-
tention. And here, Sir, such laws only
create a lot of provocation and if some
people are resorting 1o violent methods
it is by way of self-defence and nothing
else. Even now at the time of the second
reading, the Government would
be well advised to come forward with
an amendment with respect to the
period of cxtension at least, and I hope
they will reduce it by a year and
three months so as to have it extended
for one year more or something like the
15th of August which is an auspicious
day for us because that is the Indepen-
dence Day we celcbrated and this
wonderful Act also would synchronise

with that.

They say that people have resorted
to violence and all that. But in fact
it is the Congress that has started this
trouble by setting fire to several police-
stations and railway stations and re-
moving fish-plates and killing so many
innocent people. They resorted to
violence. Mahatma Gandhi did not
approve of those violent methods re-
sorted to by the Congress. But what
did he do ? Did he reprimand those
leaders who were responsible for such
acts ? Did he remove some of them
from the Congress ? No, never. In
private somcthing might have taken

with which we are not concerned.
Apart from Gandhiji who was no*
officially connected with the Congress,
the Presidents of the different Congress
Committees have issued statements and
they are all parties to that. In respect
of the Communists also when top-
leaders were arrested or detained or
when wartams were issued against
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them they went underground. When
the Govcrnment aie very anxious to
arm thamselves with such legislation,
the other people must have some arms
at least to protect themseives and
it is by way of self-defence that they
are collecting arms. E-e1 Gandhiji said
“Violence is preferred to cowardice.”
Naturally by way of scif-defence, to
protect themselves they might have to
use violence at times, which was also
approved of by Mahatma Gandhi, Sir.

If there is some disorder in Sau-
rashtra or Teclangana, why should this
Act operate all over India ? There
are so many parts of India where there
are no violent activities. So it is mean-
ingless to apply this Act over the entire
area of India. Even Mr. Chaman
Lall accepted that these people re-
sorted to violent activities only in
Telangana, It was only last year.
He read out from some book, the
correctness of which is not above
question. He said that between June
last year and January of this year there
were violent activities. Before the
elections came, something must have
happened, but fer the past few months
there are few such activities. That
party has mow chosen the policy of
entering the legislatures and they have
come in sufficient numbers both at the
Centre and in the States, and now they
want to act in furtherance of this legis-
lative programme. But if the Gov-
ernment will not allow them to do that,
they may again resort to violence. It
is in the hands of the Government to
prevent them from doing it. It is in
the hands of the Government to see
that these people voluntarily give up
their violent activities, am not
connected with the Communist move-
ment. Under this Act the District
Magistrate and the Additional District
Magistrate can detain any person, even
innocent persons like myself. If I
am independent, if I make speeches
against the Government, the District
Magistrate will be angry with me and
he may issue a warrant to detain me.

The denial of legal assistance to the
detenu is something I am unable to
understand. I think, Sir, the Ad-
visory Board should give all facilities to
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the detenu for having legal assistance to make
his representation. There is absolutely nothing
wrong in that, and |- hope the Government
will accept this amendment at the second
reading.

Lastly, a word by way of personal
explanation Mr. Ranga referred to the
zamindari abolition in Madras. Yes, Sir, when
the Zamindari Abolition Bill was on the anvil
of the Madras Legislature—lI was then a
member of the Madras Legislative
Assembly—I opposed tooth and nail the
payment of any compensation to the
zamindars, because they were merely agents.
Termination of an agency requires only one
year's notice, and so they are not entitled tbh
any compensation. With these words, | oppose
this Bill.

SHRIN. S. CHAUHAN (Uttar Pradesh) :

W o qwo wtgw ( 37 sw) ¢ |
TraTTfy g, fora myeaedl wIgE 9T
¥ q 959 &1 T & SeRr F ardy F4T |@ar
g £ wry A9 9 HAT AR
¥ AT Fear g PR g I O werE ¥
YET T FE GH § T AR
F I g gq & A AT & atarfiay
FAR F1 2 e Pad i
& Rl § o FrE frdy ot Fror ¥
farmdt § 1 g wwwa & T wft a0
A& smar QT FEpT T oM o
TR fAmEiF Ty mE N
JOET FI9F g9 A &, AT IAMFT I
& § fs 3w ¥ o= F &1 e
T A E ) 2w A e
FTE AR HOET wT gral & SEHY
T &t & 1 ww RW AT Ar
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sgear &1 fowzr ed, =E g
REFTEH WE I WA 7 Bifeq,
WA FIMA@MEE | THAWT AT+
AR ¥ By, ST 3y el ¥ waer .
sver wiww § YT ot fw  aErqanfen
U &, 9u4 o areax Wil F 9w
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A[F 5 TAT S 1 W7 g7 AT
g afagnfd ?  am A< T el

fefigofi BEAMNFT R
§ szua gars fadidr ATl w7 IF
grafi@d fand s wd asidifay 29
S W W AT 2 ) TR TE FIO §
o g5 g vodfis @w from 1w
g1 oy SR gun, TEA SR Qo
v gE ) o TR ¥ w0 gh
frerer & ot sw frowm ®, 39w
(desperation )& ugatfefewa (poli-
tieal) gifeni v Avws uoidzy (anti-
social elements) ¥, samifa<r o=t
N werq AT w4t &, veer smrT asat
FagmAAAA A Tow 3 gl
7 fad & o ¥ v ¥ o ofY
SoF g ¥ wwowr 2R 1 g ow  qQdY
o §, W | & Tl agw wew
2 e I T WY AR ¥ o Ay
& 199 5o = s @i &
o g fadw v ) §, O = G
gl ximm wErn W A wf,
AT o f daifew &7 & o sa% w7 wff
A At &1 F ay wwT A Qi
T TR T 48 Feur wigw § T afx
¢ T S A<t ¥ 7wk, 99 WA
q< & & ame  fr Y wm weT S
fir ag ared ol D FE A A F 1 I
g 39 § v o o yferm odT
¥ A g T Tl waawar & I 9%
AT o fady s g A%
FAWA WLRE) § amn e e
gawET § | 7dY guTY agt wAE A
% Gro diwe (M Pis) ™ 7 @
gfwafadt # Wt =7 S99 (lecture)
fagr, afeemw (public) & i 3w Svav
fear ) =i fivrew o fo sgfaeid qar
FgA Wt Wy fer et iR feg
THOATH T SV TgE AGT WEHET ¢
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SHRI B. KA 1H : (Orissa) It is not a fact. |
:was also there.

SHRIN. S. CHAUHAN :

ol gae q@e dgA: It is a fact
A wEr fw 3 w0 v i@ ar we i

Dr. R. B. GOUR : This is correct. SHRI N.

S. CHAUHAN :

o g gEo  StgW : ux Fepfae
wrE wg ® E e wdr wdf g e gat W
g udtd

Dr. R. B. GOUR :

To AR Ao Wy: F IZFIRE
Yo 3w s eier ar w@rd, agwgr g

MR. DEPUTY CHAIRMAN : Order, <order.
Let there be no interruptions.

SHRIN. S. CHAUHAN :

=Y gRo qao AW Ay fedy e
ox_Frwgera (refugees) ®remm 39T,
FAT wETaUT AATT BT AT FHT, frash
FT A% FHCOF @Y g ¥ Jwlam) 2
gaadl gudt aew ¥ #1 Sifaw B ot
# ot gedy amg gE A Av A
% FT T¥AT FE F1 Fboww I oW
g

&, Feqfaee wredt ¥ 719 Sifsd
sta gL gk frr e d aafese. (soci-
alist) @i | T s wEY 9T FEH§
frxz fim TR As187 {raid these

[COUNCIL]

T B F |

ration godowns),f7a #1 TWFA AR
[ F | FAT 9T Qg™ § 1 Ay
&7 ¥t w1 34 & A g T ;7 FER
g1 RmIEFA ¥ fof gnfag s wear-
wg Far F1awarg ! BfEa e ag Enl
firr 7l Trar 9T gT 130 7 A
gegfaes £ § A A §1d, 5 amdy
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(violence )¥T &t wmd a1 & W% A1
ara@g (non-violence) Y& &rF a7
TR am gy duAT AeHged
fF 35% (od 547 TORGEET & oF
AT qH ATT Hiaw §

“warwT N & 3R,
Taad Sadrga

WA qA AAAT &,
wd@t A @WE | oo

=g gk drafee vzl o7 97 18
Fraar g1 mar & B wt gu wEh 9t v
39% | o

¥ ga Ak & aEw A A AT
g1 TN 9ET TEAL AN E &M
grafere wr§ wdy S oW oaer 8§
qETE T W & & W (raid)
HUHT RS £, T 47 dfray et fadndy
gark wepfaer Wt Ay
gadi fomm ot Taua FT § AW wE
& f ag F1o7 F197 § AT T AT K
Fizgaw (trial) &feZ=a (dention)
grar & &l mfea, & F g wfaary #t &
(charter of slavery) =g Terdt ar
FHT FES § N TTF GG AU ZT TR
W1 FIA, THHBT I I AHX TT FaAw0
At 7 #feq ga wiafesz ard &Y
a8 Fex € fo ug @t re & fy ramedh
gt arfed Sfpa 5z fedaa & #maw,
FATIAT &1 SR 4T 7 1A Ty,
o5 fir gasfdt  (emergency) & &
Fgar g (Fam e af g & |rg ?
a7 T forf &, ord #7171 § ofR Tty
g} & ST ST 1 g § 5 7@ ey
QT qTAT } &1, MAAT F Gz B0 gE
qras gFaey s8d w7 ) &, Tifar 3
WEAANNT FFFLWE) * 39
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it §  wEr e wE Srgarn, w®@itE
At afy, Fxmare AR G & fer
TEH agr Fo w Ak # &g fmarg
wh Ffafm gl gadda el
g Magmama s o sfoe 7 &l
gimrs, A groerd, mifrem
ARG w g frma d sar &1 wr g
FEM T FZ 7L E 7 W AT gAAR

T HTHATR | BT 7E £, F7 A frg,

IR AT T RE A1fE TR I IR

& wiwt fae fegerm A1 apadt & 77 @d

forg FYezq oty 1 Frawy g amAY AT § 7
woEr wyfr g7 §, Smaddy
TR dfeae § weT M, U Wi
god § g|r & swiw &ad & 9
ot fad) Ty 7 fadg & v | WA &
¥ o\t dlamm Y 9T & ST we At

WEHW FaT & Fq ETACUA; GHARY

BT aFT g E L @ F& T59% ),
fordt #Y gwEr @ & 99 4% AT TR Y
g Atar o &4 pEa (dFowe) §
3T F1 guit sz (President)
femut (declare) ®&n, fwa I
wEl TEEy 1 gWed § a3 W@ s
FfaFC ST F oTa g ATEd 1 g
g7lqr ggad o v @ gaw A
gzve (interrupt) w<F gu %gr av
s SdrEz 7 feduc w1 aieF nicur-
Fz (Parliament) fedqv Y
¥ wrn & Br Fowr aw swilT & ety
& ofsardz w1 &9 (session) wdY
g T &N, a1 SWAT F1W TIAT GEm
AR T g A R S A
& 9w FgaFq £ fm afsunTe fae
afagreadi fwranfed e ot fadaT
weaw, Taa fou dr ®aifez (Plebi-
gcite) AT wrfed AT ag mEH FET
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W§ | e Ted (emergency

- powers) ¥ w3 & o & fod agl g

FUTE, 99 &7 gt § 79 59 T W
Y ageaw Ay oy 1 F wweren g f o
AT TFIT AT TAAAT § T g ATAAT
g B 0% F19% #7 swm@Ar @7 T
S RUTET 9T AT AT AR TA
qAY § 4 7567 G4 SAT ®1 AT AT
sl & fusg am s &, gurdy oifa-
;3T F faeg T 3 §, AR B
TR A AT AR § I far 9w |
# guwan § 5 7 a1 agw & ange 6
A g ) 4y foFum w4 A Zai
fam, ot f& gwt amal &0 "@F §,
SA% W WA ww a4 feqfw A,
w4 5 gart 3 ¥ wiw &, @ 5 A
HET FuT AT |

OF gEL o AT FATE Alar{wee AT F
Fé 5g ag At 7 ¥ T fwa FwwE
(safeguards) <& St ¥wwg'a & ™
g3k aRA g @AM A AR X
gaey Rt 1 @fEw o 3@ § 3@
SR A TETE ey a7
AT 77 g F w0 52w 7 ag femar
T E 5 ¥ (detenu) F1 Frimimm
(representation )& 3%z (draft)
F3q & foa wfiai a1 ghaqar T T0fzg,
IHT AT 9% WaH T2 | TWIE § FWar
g fr gt wegfe iy wad At &
TRTATAE | GAFT AT GRA] F[ (4w
WEFATAS & | % OF a1¢ SAHl ITHT
& wr, at f5T gah aiw ¥z aFw w1
TETaT HT F4N O TE Az w0 A AT 0w
foadiow &1 Swar 1 36 A4% &
WE FET W FiuT T HIAC HeqE T
T HTA § AT H9 WEma 1 FUI
SO 9%y &)1 mmam¥ ugfoum

ek 5 ey feadac Mo a1 A | wiranfd | avfkdl Fa97 ey
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[ShriN. §. Chauhan]
A HH w5 ACAT qEmEA w1 faw

frar €, o 98T #adi =y geEfE
(proceedings) @ &1 w4 F7 TN §
f& gmiga (allowance) faesi =13,
gy ( interviews) g3 =ifgd
E2TIT ¥ Ak § A R adr qray
EarfrafifiFar §§1 T8 3T
-y 3t Ay § Fragr SEAT | 7@ aF qA
W E, FEE ¥ @i v OF fawe &

Preventive Detention

[COUNCIL]

-8R Ay giaat 4w ghead ft freat

Surt B. RATH :

sfrgfto T Aifeyt o ard #1 fAedi
P g I *
Surr N. §. CHAUHAN :

St uRo gao wigw: qifedl & &
ey Iar g A= et feesdy €1 Mifeai
ART FT A A 90T A 77 da0
‘@ T Frd ot § e A AN Awma
¥ e Y @ A1 A & awdr )

¥faa, gart frr ofit = dwmEa
-aTgh £ t 7 527 £ fF non-compliance
‘of order should not be
made an offence o fafax d=
g, T W e FrmArd w e
2 e qu arfee &) saet sz fawreadt
F a1 IF @ Err fgg e w @
‘wg gamar g fy w3 awivem fae
FAT AT I 79 AT g 4, wgrow
| QHRT WA A g, |1 F ATk Al TE
T fx & § fowd ww Feam & W

T AT a1 ) T A= g wfqwy
dar ot oy fe wz FE wER Ay
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fo& gn & F7 g9 A8 "Ry, @
I9 ag wfusgAr aifgd ) o W
e ®1 wm for s f§ non-
compliance of order should not '
be treated an offence a <
W AT ST oA Y am wE g |
FAI FTEV ATEA 3A F U 9gA a3 TS
g 9% € T9 919 F 49N, §T Wi a9l
AW A G AR ET a7 3q
s ans By o9 F1wrad ¥ arg e
THFEAEH AW BT AT TEAE 1 TS
wfafraa gi w oy wfere WY ag T
# fF srde (order) fefeer dfmze
(District Magistrate) ¥ afg
¥ @t @ wifemr afes adfr #
qre (pass) Far wifgd 1 # wgan g 5
A% TA%T giauT § Wit A 41 O
Fr gedl S g fefigee afaede o)
s § sy fey mdl & soaet A&
g\ e afeedal & sfamafm @9 a1
IMFTEE T A aFar § fF
Tz Frdr AfAl ¥ A 79 T £
AT AT FEW T FAT 27 91 fasar s
aga £ favg 57 Rager afswedi o i 0
T A AT A T ¢ TR g S anewe
T fefezaz wiowde & ag fow & Wi
AT gt | 91 ag weR Fdy oft 3%
™ g uHY g 9 g FeAn, By fyer
aferrt sifaay & sme & SawT TR
TAR FE HT 9g I a9 §F FIEAS
wH Fw A ¥ FrAm a1 |rey, Fraar
THIE 1 IF oaEd W 9gA FTE, I|
W AT A WERT § ¥ S
FRAE I 0% T ag g
T Fr ag fassan & w0 T80 3,
Ted A E |

ok f St ame 343 4, = FAA

L

CWATT AT W, JHE AR FA AR | B Fr FAA TG &, T A
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FA (poisons and black Act)
FEAE A &, g F¢ | A a1 47w
3 & fao giemr 7 #9 aed ST
# ag ¥71 w1 “Tooth for tooth
.and nail for nail and so black
Act for black Acts.”

SHRI P. SUNDARAYYA : It is not
'Wl}gt I said. It is what Mr. Rama Rao
said.

SHr1 N. S. CHAUHAN :

oY T7o THo  WlEgwW : W A
TR T At S 1 gwaE
AT B FTS FAT F AT F §, T
W JUE AAFT KT TE TEAT AT P
T 1 zHfam Fr ey W amey
T T BT, fReg g8% sew WY W
TLREANSY o= afmd | am
B UF UEH, A1 A9FEd 7 AW E,
sEw ararel, feaedd (liberty) #Y aYam
CFAE 3§ Te ) AW T FE g,
W1 i adY AT At 3= (instigate)
Fr famd afed gt S T ar
¥ qF ot § o FAL Sr g 8
WA ) o I8 uF wfad A Am &
¥ e § wrEt aray & a1 A aeag
gt ¥ tafed A Swiw A
#F fod ofte wwY Sgrar 3 ¥ fAR &
TR, fawwr a0 =1 FMA FgA

g, fadu 7T @ 1)

{Time bell vings.)

HA, 97 97> T NSF F1 A
T faer, s o Q) faee o wfas
|TEAT E, IHF aIE ¥ T e F¢ 0
TE U gAT AT 9a & @ o E
= § fr IArse (democracy) #
T AT A WRIE ) AICH I g
e g fF g aFR S FAE e
Fiiars %1 §, faradr fiF bt Y maw
& a7 ) IR T ag G & e A

Preventive Detention
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FT W9 35 F¥ Fraay 1, (F6T 3T gragy
Y AT FATET R AATE EY | WAL ATT A
BT F1 &G FEFATIAD g
§ | feg ama spaAT fag fa a0 shT gl
2 gt 5 4 F1 aE) ¥ 91 aEa g,
7 fom awar § offT T 9957 I FFar
& 175t g e o §, g frdr
fani #1 =y 29 A1 foar s € | Fw

g S § ¢

# gw (House) =1 samar a1
g BT ) W H UF AW AT FEA
gt § fF & st S FEE s a9
A ¥ wAWA £, 98 4| I €
HET a FEAl {6 T (TR iR avaedt
ifewe Fe @ (redical reforms)
T & @ AN WY SIS FT FAS
(struggle) % Ag= = §, 9fF
I Z99 e &, T e ey g

& we e ¥ ag @A wgm e
AT i Fr fasrogrr § fFET & S
A 3 7 TR (TR F oRfaTT At
feanT oF o (Afd dar € | amw
qgi framt w1 aaa fafem § ) e
sSwm At wEs  (strike) A AW
#t AfrREm W ST A § )
47 AT WAL T AT EET | G T
ITT X ST A SATE, T AT FISAAT
¥ e #  warar A adt & Afe-
T A A FH A S JB A
£ fag ag & et 3= & fsd § 0%
oradt 1 B § 0 fEAr g i F i
(without ticket) ¥ & = ST
s gaa snadt vy & fr @i fove
WA ¥ ¥ AT BT AFAR A
o) zar & S #1 ¢4 safE A7 1 A
a=gr sad, o 5 dfrme 9om A1 898
2 T £\ T 999 9 g Ag) A
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e W 2w #1 aft @ A

wefma #1 wmmowrzz (exploit)
FF AN T FAT BT IAT I
g1 T ag uel gt B o aweRr
¥ ot a7 g |
(Time bell rings.)
A 1 FgT @ I fr @ FA
ff | ¥ 1%¥¢R & 91T H......No. 88

[For English translation, sec Appendix II,
Annexure No. 88.]

SHRI. KISHEN CHAND (Hyderabad) : Mr.
Deputy Chairman, | rise to oppose this Bill on
moral and political grounds. | am surprised
to find that for the last one and a half days we
have been hearing such harrowing tales of
misery, of loot, of arson and of murders that
one begins to wonder whether there is a
revolution in the making in this country.
Diwan Chaman Lall gave us a picture of
atrocities and of misery everywhere. Let me,
however, submit that the hon. Home
Minister let the cat out of the bag when he
told wus that there are only 300 detenus,
except for. Telangana, in the whole country.
In a country of 360 millions there are 300
detenus and we are so mortally afraid of
these 300 detenus that we think the heavens
are going to fall down and there will be riot
all over the country.  Sir, if there is murder,
if there is arson, if there is loot, there are the
laws of the country for you to deal with them.
If anybody commits these crimes he can be
hauled up and he can be punished. There are
laws against these things. No Member of this
House is asking for the abolition of the
Criminal Procedure Code or the Penal Code.
They continue to remain there.  But this one
is a preventive Act which means that the
person has not committed a crime, but is
likely to commit a crime.  The Government
oi the officer concerned thinks that the person
may commit a crime. There comes this
element of guessing, th( element of
suspicion. If it was z case of the
commission of a crime, ] would be the last
person to come anc
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oppose this Bill. Here the Government or the
officer suspects that a crime may be committed.
Well, even then, if there were ten thousand or
twenty thousand people in detention, we might
think that it is a great number.  But the hon.
Minister has pointed out that there are 300
districts in our country and there are 300
detenus. Each district has roughly a population
of 12 lakhs of people. This means one man in
twelve lakhs and it is said that he is going to
bring in a revolution. | am surprised at the
way the Congress Government is getting
funky. They are afraid of one man in twelve
lakhs— the Congress that fought the mighty
British Empire. 1 would be the last person to
believe for a moment that the same Congress is
afraid of one man out of twelve lakhs and
should think that he would bring revolution in
this country.

Sir, we have got to think magnanimously
and be a little generous in politics. We
have got to think that only one party has not
the monopoly of patriotism.  All the Members
who have come to this House have come with
the determination that they want better
conditions of life in this country and everyone
of them wants to help in the bringing about of
these better conditions in the country. So |
would beg the Congress Members to be a little
more charitable to the other side of the House.
There is a saying in one of the plays of Gilbert
and Sullivan that every man who is born in the
country is either a little more liberal or a little
more conservative. It is a question of differ-
ent degrees. There is no difference of opinion
about attaining the ideal of democracy, the
ideal of a welfare state.

Some hon. Members may say that the
Communists have committed atrocities. | do
not deny it. But the Congress Members will
also have to admit that those people are also
fired with the same enthusiasm and love of
the country. They are young men and if they
were misled-and committed some atrocities,,
the Congress Members should have come
forward andshown generosity and tried to
lead them on the right path. As has been
pointed out by some hon.
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Members, in 1920, when Mahatma Gandhi led
the non-co-operation movement, there were
plenty of atrocities. Europeans were killed and
martial law was declared. Mahatma Gandhi
said it was a Himalayan blunder.

AN HoN. MEMBER : When ?

SHRI KISHEN CHAND :
Members will remember it.

In 1920. All

AN HoN. MEMBER : What did he say ?
MR. CHAIRMAN : Order, order.

SHRI KISHEN CHAND: lam not saying
anything against Mahatma Gandhi. | have as
much respect for him as anyone else. | am only
saying that Mahatma Gandhi admitted that if
anybody committed violence that was a
blunder. He wanted non-violence and he went
on preaching non-violence. But we do not have
a leader of that type now. If only he were alive
here he would have met the Communists and
weaned them from the path of violence. Let us
try to impress upon our Communist bretheren
that when they have adopted constitutional
methods, they may now give up violence. But
the attitude shown in this House is not the
attitude that will enable you to win them
Simply abusing people, saying that they will
bring revolution to this country, because some
300 persons are let out, and that there will be
all sorts of trouble, is not the correct attitude.
Diwan Chaman Lall has been a great patriot
and | expected that when he had opposed in
1929 those black Acts, he would come forward
now also to say that these are black Acts and
we will not allow our Constitution or the
country's name to be sullied by these bad Acts.

Sir, it is easy to give power to the executive.
The executive always wants to extend its power
and the legislature in every country in the world
is careful not to give extra power to the
executive. | submit that in a democracy with a
parliamentary type of government the main
function of the legislature should be to keep the
executive in check. | admit that this is a
national Government. 37 CS Deb.
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It is our own Government. Yet the legislators
are here to keep a check on the Government of
the people, that by their laws the subordinate
officers do not get an opportunity of abusing
that power and of leading the country astray.
We do not blame the Home Minister. But it is
not the Home Minister who is going to carry
out these laws. It is the judicial and other
officers who may abuse the power and keep
people in detention. This number of 300 does
not include only Communists. It includes
blackmarketeers, profiteers and people of that
sort. So if you deduct their numbers from the
300 then probably the Communists would
number only about 150. Thus it seems we are
mortally afraid of about 150 Communists,
some 45 blackmarketeers and others of a
similar nature. The leader of my party has
explained at great length that in a democracy
these types of laws have no place and | do not
want to repeat the same arguments. | would
only end by saying that we have been trying to
make a mountain of a mole hill. In the present
circumstances there is no emergency and there
is no need for such laws and therefore | submit
that this law should not be placed on the
Statute Book.

SHRIMATI SHARDA BHARGAVA:

AW A wiTE o ITAEia
wgrmm, firifes feZ=rr (Prevontive
Detention) fagas a7 w14t g7 Y
WM & a4 ¥ wr qee ¥ fadw
FraEaFar A @Y, 0w qfE & =
Tz ody aF arf §, faTE 9mv w
We Araew WA g §, wafer F
e & fod &y gt £ Trzfoan qem
HEEHT Y F Araen 97 T4r qfew Az
¥ A & T & THFT A A W|WR
#ifx 3, Svaw awag I\ w1 & v oa
=X o & fagia o w3 gu qAE #
AT 9 AT @ F SRT IJUfEAT 7 0
g g W 9fa §F gu ot aE)
I § g0 ArAEy A g | AT AT I
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[Shrimati Sharda Bhargava.] gt ofeew ¥wr g (Public
§ﬂm%ww“m | 7¢ 3 Safety Act) a1 wimr faim frme
€ fr el age TR AT I | g0 gy gt e v A o
W ST §—aT W‘*“”“ﬁmw@mmm@m
W G o B s Wl W oo g e o g o e
warqr & fadia & 9 e gEEadT, FHE SR agi O @ e W d 7
ez, nF amiﬁa"tﬁ%ﬂ'_@w wgt § I [weh § B o e & e
| T & g A E T T e g, o g 7, 9w e FamT e
ﬁﬂ“ﬁmﬁﬁ’ﬁmﬁﬁf aeawy wr 97, faw fgfy o sae
W, B A S G A WA TR, | 5 o b ofvow o G Fraw
| A Y D AT | sy g o & a1 g 9%
€ Froqm i o @ SR A | o g e o e i Teadt ww
B | A S N | g d, g dt e @ o w
Sl Ay S T L T T v gt o, g e @ f
wud (Admmlfatratltfn) ¥ e g U e ) |
w1 g% difew s g g | g fry frm | g R 4 oA
agi oT o) faanE g §, S wme gy | (RA1 A9 @ gAY AY ¥ W% Wi W7
Fe1 naT ¢ fr 59 faduw @0 afs | 0 T A9 AA(ERUSAEL | A9 I9
wEAET 47 g7 Fear o7 @ § | a | CANT R WA g om § T aw
wagsaiacad wifedy (detonu) FHIM AT I A amdT wor @ &,
%1 g saet famr @ wfed e oag | 0139 A9 @ 3 A sl G st A
MRS M A aE ¥ 2w (trial) | T aar =& sifig &7 zfz o7 ae-
%91 &% | A9 BEE ¥ 4z At anar B aETFTH alifa“as{fréafr g %&3q 199
gaa%qs{ﬁ"eﬂaﬁ m%&;mg‘;ﬁﬁ-qgﬁ qUHTFIT § THAT SREMTTF PIFIT
quar fr Brafes fofem & am g § | ¥ 79 £
fr St g6 o7 THIT AT INHT AT gzg F O A ggf O a7 777
2 &7 SEW 597 20 & faTiw § nAN o gyt ) (Court) 3 fomr avg
wgd @1 wgfen & w7 | BRfer fRE9T g giw qaew 73, e o zme g
WaA A & SN WE LTI | qifed | gw oy 2 frel) e Ay
TR N EE IR AT AN AT | g Fond e A d ) g
g a1edl &1 gue G 9@, @ eaE :Gz‘f'zﬁmﬂﬁlfm'r(jutlicial procedure)
wiv Ag &1 a5 ag et A1 A W | gy g s & famam & e d, swEr
o T § SwET a6 FF F, G T gt ofw gt ¥ aw mi offae
zizw § 7% e fager 1 o - | & a5t g ww o £ Wi A AT A
frea fedum & 9129 Fow @98 A &1 79T | aefyay o dar @Y ot &1 A w7
€, 3 aw /% ana 7 =g i | Iqwmmgw:ﬁ;\ﬁm
g wedi 7 oW fadis § fi<e| § fraga ¥ aF@ Gug F 7 wmw
& Qe gu agr b w7 oSl F aqm | g wae 7 9ET & aRe U | wTE
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FIT 2 AT T AT W HY G35 A &
A 7 fewnd, w12 OF 39 (case)
fFem @ aswadia @11 wR ag e
et & o= e 3w W),
g F= a2 ¥ I9 I A I @)
L TFATE d ag IW g ATTG | Al |
ﬂfﬁﬁhﬁaﬁrm%aﬁw%i
@ 4, A 9 e ) o
A, I WS § ) qot W oy
#7 gare st Y gew £ Al o7 AW |
AT o fF 9% TERE w1 GEer ol |
Yo & & o, o fr gy dad & B
Fut & w0 hewr w@ g § A
Tg W Zar o £ wf o gEE &
FEETE] JYAHT GZ AT A F |

e Afafear ag ofY € & o1 @w
faafea fegiom daz & @2 @ i
fomr  wFeaT °gr s @1 3AF fawg

F1% A w1z At faw &%, 42 47 @7
fasars g 1 wma7 3¢ Rav m@ £ fF oS

R I FIMZ FIT F, qT A &
wv 3eE sga @ famaa (wilness)
fra s & 9w &vg1T &t @ feaa
e afam Sromar 2y s =2 @
#, A% fanmw & fazdqw 39 o =34
F | ag =g glar 2 Fd ag =na W
gawweE ) 3 av ¥ @war faeaw
frrma ag £ afore g sar 2 1 I S F
fawms Tied el aq fazas fmear 2ga
& afo 2 e £ 1 3T H wn T i
qv +ff 9% T & fF e &7 E ;10
i gar =@rfeg f ag gv oF afm
AT &, WA 2T AT AT AT A
F1 AT AW L Fedr§ & am S
o A #1 @EEar 9 AR | 3
g, % oW gadl a1 rEmmar a7 fawam &
gl &7, OF & E@AAAT T, AT FA IT
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ST O 4 4 F wgF A e fag F
WA §, F9T AT 3T fali 7 7 weheq
T & fr ¥ e & fory 91 =gt
Y9 &7 9T aF, Ao ar gwIR WILah
o & o & fiwwmi gf &)
g A1 S N AT TR TE T
T FH AT S0 7 &H T §
@A G & | T T AT 9T ag A A v
fr 32 wfm wfFm @ § aw o
FUE FW A ¥a9T M AT OB
T AW A AHTH AW T AT
g sgfFame Ta=aT & wged #7 TA FE
% 1 “frefam @ wifen ferd” (The
devil is quoting scriptures) &
T T A T A 5 s e
foa a# T BT AT EAT AR § 99

@ EEEAAT A& TEAT 49 U e #Y

w@A Al A &R 8§ T |l s g T
Fiaram uw sifmsr swwers foR
o141 {3341 #7 e=2FA £ 29 Gy g
gwiv agi srmA § fswavg § ermz
v mRandt g g, faww arv &
gary Wi avwAEer St 9 AAr 9@t 9%
Fgl 2, S8F 317 ¥ A AT FgAT FEL
£ 1 6Tg AT AT gL T g
YT UEgE & AT g 4z w0 ¥ 97f 9w
FIE &F A AE[ Al VAN & | TR
szl fr wiwa § 9 97 (third grade)
FamsT a1 T F wfen §w s
) @il fr e sl g
1T & Arfes Tl A ATETEr &
aaTeT F7 far 2w T T 4 AT T
A sifars g2 w7 7 A1 A8 s Aan

qEWET ) AT T TATET § AT

-

Fm frar £ S0 SAET 9% AT A2 §
KT FOA 4 HIT W0 AIH7 H ET
SE A 9| AT AT T T FT
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[Shrimati Sharda Bhargava.] | g AT A e qw ) R
€ F A S AT AT o 2 o wfr Bty fed ol § AR §
T g e w oy W § e = ARAL | 9% gq AW AF A< fd @
¥EUA AT RNAANIR | o b e 6w aw o wAEd &
Wt AR E e A A o T T | TE T AT A
"ﬂmﬁmf"%’“ R 93 Y N, WL FHA | TH TEA A9
T A o Ew E i | wfyF qrFaaT T TEAR A &
ISR Sl i i SIS S AL g S R
AR A T AT, AT T ok b o @ e T S W
fr @ a1 =g o m“:;f; qF wATT G WA AT qg AT
aﬁtwwﬁm | EagATdT TR AT @i et
Facgs 21 AT T8, S T T e et v 1 A
t{ﬂaﬁﬁ.ﬁﬂﬁﬁﬁ%ﬂ{l T oft e T A9 @ AR gd |
T A A R awET, 29 ¥ g M. RANAWAT (Rajasthan)
ﬁwrrmr 7 & arfaat & T38| ot qwo T AT (TAEA): T
FENET AR T AT IS WA o oo o s AgATE TRITAE ?
T AE 7 I AL A A FA | Sppimars SHARDA BHARGAVA :
ﬂﬁf‘ﬂ?jm%m‘tmiﬁ“mm| SR TRT AR : AT AT A B
AW @, a1 37 T A FEA gwen e st @ o Femazd frgw
fred owdt @t « R T T | o e 7 e fedew o
TF | T AT E AT AR T I Iaﬁ‘ragerﬁr sfam s & | 9a
mﬁmgl_ww“ fam at oz At drer e g fe o
e s 1 WT@W“”“F‘” FT AT T AT A7 ABAY | AT AT UHIA
FFT & AH-HA FIE T 4 | v T A ¥ afuAT ¥ R W Sred
%WWWWW,H‘TE fr Y F1E 31 57 72 FT W FAT TR
AU AU LU T L ) SRR SR S S G——
W.WTWWW*W 7 famr W ) WO @ A A oF
%4 (nomination form)w 3% Aty safrr RS & w31 28 Fear o nfed
I IENT T F FI AT, 143 ;| 13 T 7 AT A et

A1 AT fa aTg gawT wHAF A T | AT gY | g Atz g o for g

ST RTT OIHT AT | q:ﬁ'mﬁm “Mmmi
T T T ge AAE WY A AAK | & BT e UEa A
& foam w319 Y AT ¢ e g | WA W wWA & fod 9 gan, faw
T & SR & ATE Aar A g, | 36 4, @ F g T are @
ot fF foom % 919 o 5z o W19 9, | STAT g, 99 I 19T, 89 A I Ao
FWrAHi R Fm A frmr, @ o N A T, 3 & aeand #1697 7
T E g At W | <3 wiw | o T & e S dF 2 o §
iﬁrﬁﬁfﬁﬂfﬂrﬂﬂﬁﬂﬂ,ﬁﬁﬂﬂﬁhﬂtwﬁﬂém ;g
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T # gt wag Wik A
o %Y & N TR v § and F ey
" ot awemdl W Wy ZEer gen
tawe g & e aqr sregeeyT G
@ ¥ o gra A ok T wefoat &
sf $31T ¥ T3 HA w9 F wETNET )
w w87 el ag o W q A
v ag wfa o ey & fly ocg ®
faer =19 |

T A1E AR A AW AT §, 8 97 &
W g ot F 72 9 ¥ o
a7 ¥77 & s Twee F ofgd aeet e
o, WA TG | A Ay A T
v wify TRy = o awfiwrt .«
U 4T, L HY AN o & &
£ 1 I gaT & o xw 3w
foar o @7 & 1| I 9 ot §T T
dar 41, 9 @W G Wi ag e
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s g gEsT W OGET ¥ 0% AW
#ferf www T @ § & ' s
a9 @t & aw g 2w o wfr st
SAERT ¥ AT FEW Y | g
ot F I ¥ TN G AW I FARTAT TR
frar 2, s 9 @ 99% Te &1 aTNm
Lol il

# a=1 ¥ af)y w1 A i aw ®
v & faw & Qrav Tw avg & St 4 sl

Aot & fou AN Ry FerHEw
g afed | W f@ & gru g m[
¥ gl A v aF @ 2w |
ofer SR wEEmT ®Y wTW AT &G
fawd fr g ¥m sEdR vl A |
@ Tafeu & zu fadas & 9@ a7 |
& waga gy ¢l wrar 3 g |
wE haw gdonfy ¥ wdlgw wom |

o=l

.ﬂcﬁ
[For English translstion, see Appeawsm
dix II, Annexure No. 89.] 372
riua
SEr1 M. S. RANAWAT : T willc?
probably first of all tell you that I woud@1?
rot try to answer the points of the hon, ™
the lady Member who spoke just now{if
but I will reply 10 Mr. Barkatullghs!
Khan. He is an old friend of mik@>”
and he ccmes from Jodhpur. He saié 2
there was lawlessness in Rajasthan arfd 17
he said that the Prime Minister, M0t
Jai Narain Vyas, told him that he wigot
absolutely not able to control the 189S
and order situation. 1 tell you thatqe1s
why the people have not elected hinf}°T
that is why the people have not giveiiu=
him votes. They knew he is incomp!*ﬁffj
tent. But then my friend with the helppe”
of some of the Central Ministers evEi0 L
tried tomislead the hon. Prime Ministéy’ 1
by seeking permission to get him @™
stand for election again. I do n6e>-L
know how he will fare again, but if h i
is elected he will not again be able18i3"
control law and order and the chgd’
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Minister of India will be in greadé@l’
difficulty. I do not say, Sir, that i~
Rajasthan no crimes are committedg™
That way, I do not think, any SeaedsA
anywhere in India can claim that cimé@™>
gre not committed, that crimes were ngi8’2
committed and that crimes will nor &3
committed, Crimes are committéd
everywhere, wherever the Mini d
becomes loose, wherever the Admi 8
tration becomes weak. WkenevePns
crime increascs, it is a reflection on the!M#
Home Ministry of a State ; it is a rgor
flection an the police and the magistracy>=~
of that State. In U.P., wken oit¢a*?
present Food Minister was there, §ou
used to hear a lot of stories. It was f¢9s¢
who with a strong hand saved U. P.</%¢
from a lot of difficultics. For all the®8"~-
States, particularly for Rajesthan, t:;.&*:'_“f
Central Government and the hon. the? *
Home Minister has a ial responsi?’””
bility, My hon. friends on the Conz
gress Benches say that there is enormoy#
lawlessness in Rajasthan. They say’'
that there is so much lawlessness in that ™’
Siwate thatit locks as if Rajasthan was -*
sitting on a volcsno. If that is tHg *
situation there, why don't you declare’ _;
martial law ? There is a strong cass >1
for declaring martial law. Declare
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[Shri M. S. Ranawat.] martial law and hang
every Rajput and every Jagirdar on the nearest
lamp-post. But what is the situation ?  Only
about 60 people have been taken under the
Preventive Detention Act. | will tell my hon.
friends, and particularly the hon. lady Member
who spoke just now, that if you think that
when this Preventive Detention Act is
sanctioned that as going to stop lawlessness in
Rajasthan or anywhere else in India, you are
mistaken. It is the police, it is the normal law,
it is the Police Act, the Penal Code and the
other Acts, if they are properly administered, if
the magistrates and police and Ministers do
their duty—it is these that will enable you to
maintain law and order. | will give you bare.,
simple facts about these 60 people. Formerly,
only the Pakistan border was involved. But
after the new Government came into power, as
soon as the Legislative Assembly meeting took
place, they passed an Act effecting tenancy
reform.  They effected a reduction in the
rents of the tenants. They rushed the
measure through. They did not call any
committee meetings. A fear psychology got
hold of the Piajasthan Government that the
Jagirdari might become violent, and they
started arresting people. Now, in a particular
area of Rajasthan called Torawati, there are
large numbers of Bhomias. You know, Sir,
6,000 or 5,000 army personnel were
disbanded, and all these people are still without
any employment. Fifty per cent, of their
pension cases have not been decided.
There have been schemes of rehabilitation
and land distribution, but not a single person
has been rehabilitated or been given land.
They say, "Your files are here".  That is the
economic trouble. Those people
wanted to do cultivation of their lands. While
they were in the Army, the lands swere being
cultivated by some others. When they returned,
they had nothing to live on. Then we had our
'Karya-kartas' going round the villages and
taking up their cases as if to give them help. |
will tell you about Preventive Detention cases.
They arrested three M.L.As.  The first was
Devi Singh He was arrested. The case went to
the
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High Court.  The High Court, on a habeas
corpus petition, released him. Another case is
that of Garadan Singh. The police who arrested
them were so incompetent that they said that
Devi Singh was somewhere at the time when
actually he was in the Assembly. There is such
incompetence among the police and among the
magistrates.  But then they said, "anything is
good enough to hang an M. L. A. if he happens
to be a jagirdar or a Rajput”. The third man
whom they took was from Jodhpur State. His
name is Kesar Singh. What happened ?
The police went to his old house and searched
it. He was not there. When he was returning,
they accosted him. "Are you Kesar Singh" ?
"Yes".  Then they took him. Now, you will
see how incompetent they are. The rules were
made on the 14th of May, as to how prisoners or
detenus are to be treated. One week after, the
man was taken under detention. He could not
be given jail treatment because he was not a
prisoner. For three days the man was not given
food. He was a respectable man.  For seven
days he was in kal-kothri. He was also
released.

Then there is another case of Sohan Singh as
also that of Balwant Singh and Ude Singh. All
these people have been released either by a
court or by an Advisory Board. Now in Jaipur
there were Bhoomias. They said that these
Bhoomias are not going to obey. There is a
punitive police. But that was not enough. So
they said 'Let there be preventive detention'.
And they detained 13 men, Sir. All these 13
men were brought in. The cases of about 11
went to the High Court. The case was argued
and the Government advocates found that
Government had a very weak case. In the
meantime their cases were examined by the
Advisory Board presided over by a High Court
Judge. So far as | understand, the cases of two
people only, Durga Singh and Jagannath Singh,
who were arrested on 9th July, are pending
before the Advisory Committee. Not a single
man could be detained either in the court of law
or by the Advisory Committee. Now, Sir, where
was the police officer's competency ?
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Now, Sir, | tell you one story of my own
State. The Revenue Minister had a feeling that
the Udaipur people should know that he was
more powerful than even the Rana of Mewar.
He must show his might. Bija Singh, M. L. A.
was arrested. He was arrested under certain
sections of the criminal law i.e. harbouring and
assisting of dacoits- a bery serious offence.
That man was brought handcuffed. He was
paraded and brought in a law court. The
District Magistrate | believe was influenced by
the Minister that zamanat should not be
accepted. Who are the Di”rict Magistrates ?
The services story of Rajasthan is harrowing.
And that District Magistrate did not accept the
zamanat. But there is one fortunate thing in
India that there is a High Court and there is the
judiciary which is not influenced by the party
Government or party officials. The Judge
asked : "Where is your prima facie evidence ?"
The police had not even proper evidence. So
he was released on bail upto the end of July.
The case has not yet been challaned. This all
shows that they were so enthusiastic to arrest
the man, to bring him to the court and all that.
Because that young man was married to the
daughter of the cousin of the Maharana, they
were trying to show to the people and say :
"Oh, look here. This is not the old Maharana's
regime. See, his nearest relations we can hand-
cuffetc”.  This is about these cases.

{Time bell rings.)

Then again | tell you in Rajasthan "we had
one Mr. Bannerji, Inspector General of Police
of the Bengal Province. That man came and
was appointed as Inspector General of Police.
He was a very honest and intelligent officer.
He organised the police force. But in the
meantime Greater Rajasthan came in and then
we had some new I.C.S, bosses coming from
U. P. They would not stand that strong
Bengali Inspector General of Police who was
too strong and considerate a man. So they
quarrelled. Then Sardar Patel went to organise
that place—that Birla-jee's place. Then
somehow or other
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he had to resign and he submitted a report of
about 500 pages to the Central Government.
And after that we got another gentleman Mr.
Misra—a very valuable and senior man.
{Interruption) What | would say is that where
there is no good Government, there is bound
to be some trouble. Even in Chandni Chowk
or even in this very Parliament House there
can be some trouble if proper organisation and
good Government is not there.

Then Mr. Misra came and he was asked to
enquire, but nothing happened. He reported
that there was nothing, and therefore he was
made to go back. Now a gap comes in. Junior
police officers came in, and in between the
Ministry had done so many things into which
| do not want to enter. We have now another
police officer, Mr. Billimoria, from Bombay,
a very senior man. So long as Mr.
Venkatachar was our Chief Minister,
everything went on well. If they are going to
elect the Ministers from among the elected
men, Panditji said that if wrong people are
elected on the Congress ticket, he would ask
them to quit. The Rajasthan people are not
foolish. What happened was that our ex-
Ministers, ex-Chief Ministers and Congress
Presidents were defeated and second-rate
Congressmen got elected, people who were
not known to be bad because they were new. |
will ask the Home Minister to pass not only
this Act but also much more stringent
measures ; but you please go there and
administer it yourself and not hand over your
functions to Mr. Jai Narayan Vyas and others.

SHRI BARKATULLAH KHAN : My hon.
friend is mentioning the names of persons
who are not here to defend themselves.

SHRI M. S. RANA WAT : You are here to
defend them. The whole party is thete to
defend him. So, my request is that the
Government of India should send a person
there of the callibre of the Home Minister. If
you ask a man of the calibre of the Food
Minisier, 1 would have no objection. The
Rajasthan people voted for the Congress.
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[Shri MS. Ranawat.] only with a narrow
majority, and then unfortunately all the top-
ranking Congressmen were not elected.
(Time bell rings.) | have only just begun.

Mr. DEPUTY CHAIRMAN : Mr.
Bhupesh Gupta.

SHRI B. GUPTA : Mr. Deputy
Chail man, Sir, | rise to oppose this
blackest of the blackguardly  Acts
that e\ er disgraced our public life and
our  partriotic  traditions. | know,
Sir, e

SHRI O. SOBHANI (Hyderabad) : Is the
word " blackguardly " parliamentary ?

SHRI B. GUPTA : It is about the Act, not
about you.

DiwaN CHAMAN LALL (Punjab: My hon.
friend has raised a point of order. Is the word
used by my hon. friend, which is abusive, a
parliamentary expression ? He wants your
ruling, Sir, on the point.

MR.D EP U T Y CHAIRMAN : l;is most
unparliamentary.

SHRI B. GUPTA : Sir, | submit
lriseto ..cvvnnnee.

MR. DEPUTY CHAIRMAN : You first
withdraw that expression.

SHRI B. GUPTA : | withdraw it since it is
unparliamentary. | would like to tell my hon.
friends on the other side through you that they
should also learn to use parliamentary
expression when they talk about us.

MR. DEPUTY CHAIRMAN : | expect
every hon. Member would use only
parliamentary words.

SHRI B. GUPTA : | hope your expectations
would be fulfilled. Sir, | rise to oppose this
blackest measure which has ever disgraced
our patriotic traditions. Now, Sir, | would not
go into its abuses, because if | begin to
recount the atrocities that have been
.associated with this Act, | will take

hours. At every step, this black Act has been
attended with blood and tears, boseness and
brutality. So long as this Act remains on India's
Statute Book, India can never remain quiet, for
we have been given a behest by our forbears to
fight against such measures.

If the pillars of this House could speak, they
would have loudly protested against this measure
because our forbears here in these halls fought it
when the Congress Party had not crossed over to
the Maxwell-side. Mr. Deputy-Chairman, Sir, |
feel that this measure has to be assailed from all
angles because there is no justification for it. It
goes against all democratic principles, principles
for which human generations have fought for
centuries, principles that were first upheld in the
Bill of Rights of the Americans in 1791,
principles that were fought for by the British and
the French, principles that have been fought for
by our leaders in the past, principles which are
being-fought for today all over the world by
democratic and progressive people. Because
these principles are yet un-conquered and
unconquerable principles-They were
incoroporated in the Universal Declaration of
Human Rights as adopted by the General
Assembly of the United Nations on 10th
December 1948. Article 9 says:

"No_one shall be subjected to arbitrary arrest,
detention or exile...."

In this document where Human Rights have
been stated, there is a Preamble which says :

"Where it is essential, if a man is not to be-
comi)(_elled to_have recourse as a last resort to
rebellion against t){ranny and o;ﬁ)ressmn, those
Ihuman rights should be protected by the rule of
aw".

Those gentlemen of the Congress, those
disciples of Gandhiji who preach one thing and
practice another, who mouth non-violence
phrases only to speak elsewhere through the
mouths of guns, will kindly note the Preamble
of this Charter where it is conceded by
implication, even by the United Nations that
under certain conditions even rebellion is
permissible.
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(,ivic. "WAIKMAN in tne cnair.J

If you want to stop rebellion of men in this
countiy, it is your duty, Sir, to bring into
operation democratic principles, establish the
rule of law, not the rule of the truncheon, not
the rule of the gun, not the rule of might that
you possess today. | can tell you that whatever
the Congress may do, they have not got enough
gun-powder in the magazine to crush the
freedom spirit of the people. The Indian people
would rather die on their feet than live on their
knees. | want to tell very frankly that it is not a
question of violence or non-violence, it is a
question of fighting for human rights, it is a
question of life and death, it is a question for
the future of our generation. It was most
painful to hear the hon. Home Minister, one-
time disciple of Pandit Motilal Nehru, one-time
defender of the accused in the Meerut
Conspiracy Case, speak in the language of
Maxwell and similar others. It is a tragedy in
our public life that men who at one time
inspired a certain spirit in the movement of this
countiy have begun to assume the role of those
people whom we were taught to hate. It is a
tragedy of our country today ; but this tragedy
is nothing new. It has become a part of our life,
especially in the higher councils of the
Congress where all ideals are being abandoned
with a rapidity which one cannot comprehend.

Mr. Chairman, the hon. Home Minister gave
a background picture of the Preventive
Detention Measure. He drew his picture
according to his own lights. He stated so many
things which I need not repeat here. In order to
justify the necessity of this Act he drew a kind
of horrible picture but in that picture something
was missing In that picture of Calcutta which
he gave he did not mention the defenceless
women who were brutally killed by the police
firing in the streets of Calcutta on the 27th
April 1949. Nor did he tell you in this House of
the murder of an expectant mother who was
carrying a child in her womb in a village in 24
Parganas. | would not go on mentioning
misdeeds of this kind that have
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been committed because there is no end of it.
The leader of our partv has cited and given you
the names and numbers about such cases and
called upon the Government to institute an
enquiry. | wish the hon. Minister for Home
Affairs before coming here with his brief for
support for this measure had instituted an
enquiry into the' allegations that had been
made of murders etc. Then he would have
known the truth. Therefore | willleav this part
of the story at that.

Now it has been contended by people that
this measure is absolutely neces sary because
certain things happene d | may teil you
straightaway that the Communist  Party of
India  when it met in Calcutta in  February-
March of 1948, had nothing in contemplation
about  violence or  anything of that sort.
The political thesis of th™ partv is there still
before you as a public document. There is not
the slightest suggestion about violence or
anvthimr of that kind.  But the Congress con-
science, full of guilt about the Mount-batten
deal, realised that if we bezan to expose the
deal that had been made things would be
difficult for them' That is why with a fury that
is unparalleled in our generaticn, they came
down upon our party and attacked us
unawares, carried out searches all over the

country, banned our press and drove us
underground. Not that we wanted to go
underground. | was one of those who went

underground and | say | did it because | did not
want to please and oblige Shri Kiran Shanker
Roy, the Home Minister of that time, who
brought out fantastic allegations and talked of
accumulation of arms by the Communist Party
and all that but never discovered even a—dud
cartridge anywhere through the searches that
were carried out all over West Bengal — That
was the provocation, the political
provocation—that compelled us to go
underground.  After that provocation  some
people  were naturally enraged, in the same
way as they were enraged when leaders were
arrested on this very day ten years ago, and
expressed their anger. Then a handle was
found. More excuses were found to let loose in
the country a veri-
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[Shri B. Gupta.] table reign of terror,
paralysing the whole democratic public life.
They departed : from all rules ; and the
truncheon came to reign. Detention camps
were established by these Congress Ministers.
.In the Dum Dum Central Jail where | Jived,
three detenus were murdered in cold blood in
1949. These are the things that happened. |
need not go into them. | only refer to them
briefly to show how the Congress Government
provoked the country and led to the situation
which enabled them to come down upon us
with more measures of repression. They
started the era of political repression all over
the country, respecting no law, respecting no
human values and led the country into a
wilderness  for which generations  will
remember them with unbounded shame.
Therefore, | need not repeat that story.

I should have thought that the hon. Home
Minister, an able lawyer, would come here to
establish his case, a political case, for having
this measure. He gave us an exposition of law
and he did his job from his point of view very
well. I would like to mention here that that is
why we want lawyers to defend also cases of
the detenus before the Advisory Boards,
because we know, Sir, that if we have our
little lawyer Dr. Katju fighting for a noble
cause they will do much better than people
who are not conversant with the technicalities
and procedure and the methods of pre-
sentation of law. | hope the hon. the Home
Minister will kindly note this point from the
experiences of his own performance.

Now, Sir, what is the case ? Nothing. No
case has been established. Some mention has
been made of certain incidents which took
place in 1948, 1949 and 1950, but, we live in
the year of grace 1952. Now, what is the situ-
ation there ? The country is peaceful. The
objective situation does not at all allow for
extraordinary measures to be taken by any
stretch of imagination. Now, Sir, we find
there is peace in the country and tranquillity
prevails not because the Congress has
succeeded in repression, but because the
people want to try democratic
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methods that are available to them.
Peace and tranquillity obtain in the
country and even so we find'the hon.
the Home Minister coming before us
with his regrettable logic and expecting
us to support the measure which, in the
final analysis, only tends to provoke
the people, create a situation in which
Fascism may flourish, but democracy
never. That is why | say, Sir, this
measure one has to be put in the pipe
and smoke . But, | know, Sir, that the
Congress heart is beyond my reach.
I cannot touch it. | know a great
transformation has taken place but |
wish | had powers to liberate the soul
of Dr. Katju of 1931 ......ccccovvvvenene.

( Time bell rings.)

from the evil spirit of 1952. | have got no
such power, Sir. The bell is ringing and |
thought | would get a little more time as the
hon. Minister spoke for a long time and there
was a big Congress tub-thumper here
somewhere in the House who also spoke.
Well, therefore, | thought I should be given a
little more time.

My contention is this : no justification
whatsoever, objective justification— | am
not talking about subjective feelings, you
may have all kinds of feeling and I know that
Congressman's heart is panic stricken and
that has sneak in his boots. There exists no
warrant for this measure at all. If you want to
maintain peace, maintain the democratic
order, maintain the democratic atmosphere,
give people freedom to express their opinion
and carry on their rightful movement. Do not
fetter them. Only then it will be possible to
maintain peace.

MR. CHAIRMAN Thank you, Mr.
Gupta. | want to tell you that there can be
great sorrow without tears, great joy without
exultation, great passion without excitement
and extravagance of expression.

SHRIB. GUPTA : BUt, Sir, .cocvevveeicevicveee,

MR. CHAIRMAN : That will do now.
Thank you. You will have another chance,
with the amendments and so many other
things coming in.

{Time bell rings.)
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SHRI B. GUPTA: |
minutes, Sir.

only want three

MR. CHAIRMAN : No, no. Dr. Katju.

THE MINISTER FoR HOME AFFAIRS AND
STATES (DR. K. N. KATyU): Mr. Chairman,
we have heard very eloguent speeches,
moving speeches and a lot of acclamations. |
must confess, however, that though | may be
considered  heartless, | have been left
absolutely  cold. The last speaker
referred to the Declaration of Human Rights.
Everybody accepts  that. There is some
reference there to due course of law. When we
come here, the Government of India comes
here, to Parliament, for legislation, Parliament
enacts a law and that is the due course of law,
as | understand it. There is a lot of difference
between acting according to the arbitrary
discretion of the executive and acting
according to the procedure, what is called in
the American phrase, " due process of law ".
Now, | have been asked over and over again
by many hon. friends some of whom | hold
in great esteem and affection, "You have
given us no facts. Nothing has been stated to
us. What is the ground for your coming
here for extending this Act? "  When this
was said here and argued here in a variety of
ways, | was reminded of a day in the
Allahabad court—I believe it was in 1917
or 1918—and | was sitting in court appearing
inacase. My opponent was arguing and the
learned Chief Justice—an Irishman—I do not
know whether he is alive now, but one of the
most brilliant men | have come across— he
said to my opponent, naming him : " Mr.  So
and So, you could take the horse to the pond
but you cannot make him drink. Either
you don't understand us or you cannot
understand us." Now that was a judicial pro-
nouncement that | am quoting, otherwise |
would not have said it myself. Now, what
more proof do you require than the speech
that was delivered by my hon. friend
opposite ?  We are all responsible men
here—Members of Parliament—speaking of
the  two Houses together, 700 men. In
the
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House of the People, they are representatives,
directly  elected by the Indian people, here
we come again by election, but through a
somewhat indirect process. We read newspapers
daily ; we hear accounts of Saurashtra, Rajasthan,
West Bengal, Travancore-Cochin, Hyderabad
; it is not what we hear—they are the under-
currents. Just fancy to yourself—I repeat once

again I speak  without any offence, without
any malice  whatsoever—if my hon. friends
here in this calm Parliamentary atmosphere

could speak in the language that they did  here,
just fancy when they go to a public meeting—a

meeting  of the masses— what sort  of
language they would speak. | tell you with
all confidence that for this Bill no other

justification is required—absolutely none—than
the speech that was delivered by my hon. friend
here yesterday morning. Just consider that |
have throughout these discussions never named
any particular party. | have said over and over
again that this Bill is directed not against
parties—political or otherwise—groups or
associations. It is directed against individuals.
The time may come when if we find that groups
and parties and associations are  combining
together for a particular purpose, then to quote
the famous judicial dictum, the arm of the law
may be found long enough and strong enough to
reach any offender whoever he may be. | might
say that the Government of India may take and
follow the advice given by one hon. Member
there and some hon. Members elsewhere and ban
the whole party. This is not a matter of personal
choice or personal  predilections or homage to
mere theoretical doctrines. It isa matter of
peace and tranquillity in this big land, and if
they have got to be banned, well they will be
banned. | entirely agree with hon. Members
there who said : ~ "Well, if you are governing,
govern;  otherwise getout. Get on, or get
out." Youcannotdo it with mealy-mouthed
phrases with this current running. | hate to
discuss Telangana every time. When we are in
1952, we are flooded with what happened in
1947 or in 1946 and even before that. "The
Nizamshahi was very bad, Telangana was
oppressed-
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[Dr. K. N. Katju.] The cultivators were
groaning. The Razakars were shouting. And all
sorts of things took place." Sir, from 1946 to
1952 six years have elapsed. It was not a
gentle situation. When you start a civil war and
the Army has to intervene, the Army has got
only one thing at its disposal, and that is the
gun. The police may have a lathi. The
soldier—the Indian soldier, the British soldier,
the American soldier—has got only a gun at
his disposal. | was not here ; | do not know
much about it. They say that the police started
it. There were excesses. The military came
along. They started it. And the wonderful point
is this. This may be the fault of my upbringing.
A lawyer has got to be precise. If | were to say
to a judge, "five thousand cases of this kind
have occurred"”, do you know what the answer
of the judge is going to be ? "You are
exaggerating." How can you say so many
thousands— round thousands ? Everything in
thousands—never is it 4,999. Here is my hon.
friend counting in thousands : loot, 9,000 ; 300
women raped ; 400 children tortured—all quite
large figures

SHRI P. SUNDARAYYA : Ap-
proximate figures.
DR. K. N. KATIU :...ccovie. as if

they had taken an actual census ! Let us leave
it there. Who started this, we do not know.
Murders took place. People rose up in arms.
Against whom ? Is it Korea ? Is it South Korea
and North Korea ? Are you going to have
truce, and conversations carried on as they are
being carried on in Pan Mun Jon ? | was
astonished. | had heard it before. My hon.
friend says : "Look at my gentleness. | made
an actual offer. | have got so many guns, so
many sten-guns, so many bren-guns, so much
ammunition ; and | actually offered to present
it." Negotiations to take place on what basis ?
"Do not arrest me- Give me a sort of general
acquittance. Le len aur de aen. We agree to
settle the account,” Are you talking with the
Government, or are you talking with
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your enemy ? - Sir, no Government
can remain in any country which can
compromise  on  these  terms.  Hon.
Members should realise what the situ
ation is going to be .....coevvnnne.
SHRIB.GUPTA:  Gandhiji did it.

Dr. K. N. KATJU : | am not going to be
interrupted.

SHRIB. GUPTA : Sir oo

Dr. K. N. KATJU : | am not going: to be
interrupted, Sir. The hon. Member should listen.
I am not going to give way, unless the
Chairman directs.

MR. CHAIRMAN : The hon. Minister may
proceed.

Dr. K. N. KATJU: They are going to
dictate terms to their Government. They may
be patriots. Other people mav call them
murderers. They may be robbers, other people
may cau them Robin Hoods.  They may burn
villages, other people may call-them people
who clear up the tillage refuse, dirt. It is not
going to be a truce. | may a‘sure you on one
point that so long as t'ne Government exists, do
what you like, but it will not enter into
negotiations on those terms.. You may keep
your arms. You may go into the jungles.
Say what you like and behave as you like and
live as you like but Government will not be
going to settle with any section of the
community that holds out these threats. This is
going to be Government and not a farce. Let
us be clear about it. | was rather surprised to
hear something. | must say | hold them in
very great respect and affection. The whole
country does it. While my hon.  friend
Acharya Narendra Deva said lots of things,
he never said this thing as to what his opinion
was in regard to this aspect of it.  What
would he do if he were here ?  Would he
enter into negotiaions ? My hon- friend
went into minute details... legal advice here or
legal advice there,. legal advice  before a
representations.
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was made and legal advice after the
representation ~ was  made—but  the
fundamental question is there. What have
you got to say about it ? This is the under-
current which is flowing in this country and
we have got to face it. Otherwise | do not
know what will happen. | was really very
happy to hear from my hon. friend that they
loved the country. He referred to Kalidas. Of
course | do not know Kalidas. | have only
read it in a foreign language. | think he also
referred to Vikramajit. He said "Our heart is
over-flowing with affection for our country."”
This reminds me of a book which | was very
fond of reading in my college days, Sir. It
fascinated me. It was Boswell's 'Life of
Johnson'. Dr. Johnson was a very famous
conversationist. He had strong antipathy for
Scotchmen, He was talking to a Scotman
once in his usual style and decried Scotland
in every way in the presence of that Scotman.
The Scot-man said. "But Dr. Johnson, you
will agree that Scotland has many wide
prospects.” Dr. Johnson immediately said : "
Yes, Sir. Scotland has many wide prospects
and Iceland has noble wide prospects. But let
me tell you that the noblest prospect of
Scotchmen is the high road that leads him to
England." Because at that time Lord Bute
and other Scotchmen were there in London.
So | tell my hon. friend opposite and many of
his associates that whatever their love may
be for India, the noblest prospect that they
have got is the high road that leads them to
some other countries both in the East and in
the West. So we know where we stand.

My task has really been very much
lightened by the speeches which have been
delivered by my hon. friends opposite. But
democracy is of two ways. One of the
misfortunes of this generation is that the
same word is not used in the same sense. The
same word is used in the East in one way and
sn the West in another way. The word
democracy there is the power of a particular
party. You have elections. One list is put
before the electorate, no other candidates.
The

[9 AUGUST 1952 ]

(Second Amdt.) Bill, 1952 3718

results are announced. 99-9 per cent,
of the electorate went and voted. That
is democracy there. They love it
They like it. But here is also this demo
cracy, and | would beg hon. Members
opposite to say whether in any other
democracy a House of this d ascription
is conceivable, in the countries from

which they draw their spiritual inspira
tioN...ceee.

SHRI B. GUPTA : It is, that is your
trouble.

DR. K. N KATIW .

Spiritual sustenance and to which they are
affiliated in spirit. Will speeches like these be
permitted ? Is it conceivable ? | say, go to other
countries. In the United States of America they
call it "un-American activity." You know what
it means. In the United Kingdom, there was
one member of the Communist Party in the last
House. | know the name but | have forgotten it.

AN HoON. MEMBER :  Mr. Galla-char.

Dr. K. N. KATJU : Here full opportunity
was given. Some people might say it was a
mistake. Full opportunity was given. People
came and said whatever they liked to say. | am
not going into the merits. They say that in
Telangana they won the elections. They won
because they terrorised the people. The vilest
things, the most extraordinary things—if | were
on a public platform outside, | would have used
a much stronger language—were said; every
sort of charge was made as if we had become
tyrants, we did not love the land, they are the
torch-bearers of liberty and democracy and we
are Fascists, com-munalists, goodness knows
what we are.

Then, my  hon. friend, Acharya
Narendra Deva—he will pardon me for
saying so -------- was a little doctrinaire.
He talked of personal liberty, as if the
Congress had lost all touch with the masses, all
touch with the classes, all touch with personal
liberty, and had turned to other shrines to
worship
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[DR. K. N. Katju.] other gods. He referred
in passing to the fact that | had quoted in the
other place some passages from Mr. Herbert
Morrison's speech. | did but not at any great
length, and | would like, with your
permission, Sir, to read a few lines. | quote
him, not because | wholeheartedly agree with
him— his way of thinking and my way of
thinking are different ; | have been brought up
in a different school—but because he is a
genuine Britisher, a Labour man, brought up
in the highest traditions of liberty, freedom of
the individual and all that, and the debate was
on a similar motion, motion relating to some
procedure and administration of the Detention
Act. That was, | believe, the second year of
the War, the commencement of the second
year. It was the commencement of the second
year of War and a lot of things had been said
en the lines which were pursued here and this
is what Mr. Morrison said. He refers to the
speech of Mr. Stokes and says :

"l say to my hon. friend that the state of
mind in which he made his speech today, that
classical liberalism which maintains that there
must be this, that and the other right

maintained in all circumstances will not win a
war."

He was referring to the war. Then he
comes to a much more apposite feature :

_"If you run a war in that way, you will lose
it. If he tries to run a social revolution™

That is more applicable to our situation
today :

"he will lose it. When will my hon. friend
learn from the lession of Germany ? What is
the lesson of Nazi Germany ? It is that the
Ref;t)llj.bllcan politicians of that time were too
soft.

That was the German Republic which | think
came into existence somewhere about 1925.

SHRIB. GUPTA : 1922.

Dr. K. N. KATJU : Before Hitler got into
eminence and got into power :

5P-m.

"It is that the Republican politicians o that
time vcie tec scft— r.ot that they wer
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too hard—in applying in what was a revolu-
tionary situation classical liberal doctrines--
and so on. | am sure that my hon. friend
would have dealt properly with full legal advice
and procedure, with Herr Hitler if he-had been
in Germany at that time."

And then he
terruption :

goes on, after an in-

"'l come back to the history of Germany,, and
| beg the House not to forget it. | particularly
beg my hon. Friend not to forget it. The
German Government of that time respected
very fully these principles which are now
urged upon me, and the result was that Herr
Hitler was dealt with under a very gentle law.
He was put into prison under very gentle
circumstances. He also was not treated a
criminal prisoner. He was given rights of
access, and other persons were given rights of
access to him. He was allowed to do almost as
he liked. In a few months he was out.”

I am reading this because Hitler was a man
whom hon. Members do not like, nor do I,
nor anybody:

"If | had been running the German Govern-
ment at that time that man would never have
got out. He would never have survived. He
was an enemy of the State and he ought to
have been shot."

And then he said—and | would request the
House to particularly note this sentence :

| "In situations of war, and situations of revo-
ution,”

and we are going through a revolution— a
social revolution :

"if you are to be soft and preserve meti-
culously liberal doctiines and principles which
may be, and are, ordinarily right and defen-
sible, and if that is the line that Ministers are
to follow, | would only say to hon. Members :
Take my advice, do not be a Minister in those
circumstances, because it will be exceedln%Iy
dangerous for the security of the State or the.
success of the cause.”

| icad this because it comes from a
Britisher, not that | adopt it. We
arc passing through, Sir, a social revolu
tionand .............

SHRI' S. MAHANTY : On a point of
information, Sir, will the hon. Minister
please define what a social revolution is ?

De. K. N. KATJU : | am not answering
any questions.

SHRI' S. MAHANTY : Then what is the
use of our listening ?
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De. K. N. KATJU: A sou
revolutionisoncwhcreapanicular old
order is fading away and .. ..

Sur! S. MAHANTY : Itis bound
to fade away.

Ds. K. N. KATJU :.. ..and a new
order is taking its place. That is what
1 call a social revolution. When 1
started life twenty or thirty years ago
1 saw the social structure of that day,
with so many zamindars, jagirdars
and others. In the High Court fifty
per cent. of the cases I was conducting
belonged to the zamindars, jagirdars
and they were all about sales, contracts,
etc. The feudal structure in society
was in full play. But in U.P.
zamindars are EORE, The whole
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character of litigation has changed.
That will be the situation in every part
of the country.

Sert S. MAHANTY : Do you
want to oppose it ?

Mg. CHAIRMAN : No, what do
you talk.

Dr. K. N. KATJU: 1 heard
them. 1 have never speken. Through-
out the day I have listened to them.

Well, now the relation between
capital and labour is changing, A
welfare State is coming into existence.
The Goverpment is trying to do what-
ever it can to remove hunger, disease
and to improve the existing conditiors.

It is not an casy job. 1t is not only
as if the rulers of some States instead
of getting crores aré now gerting lskks.
My hen. friends from U.P., both of
them, know it. 1 think there are two
lakhs of zamindars who will probably

say they have nothing. 1 am not talk-
ing of the talugdars. 1 em talking
of the smaller zamindars. Similarly

in Bihar too ; everywhere. It is no usc
shutting our eyes 10 the fact thet we
are passing through a social revolution,
The argument is that the pece is too
slow. But Darbharga here says that
the total amount of compensation given |
1o him will not exceed scme ten to |
twenty lakhs of rupecs. The other |
argument  SEVS, <« Dont give him & |
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penny.” It is all a question of argu-
ment. But it will be blindness to. say
that we are not passing through a social

revolution. are various forces
working in this country. I am not
making any anybody.

1 am obliged tomy hon. friend forgiving
me an inkling into the working of his
mind, my hon, friend Acharya Narendra
Deva, when 1 referred to Delhi
i id this is aland of
. agree.
that marriages two castes Of
communities should be 2 private affair.
I entirely agree with him again.
that was done in Dethi should not have
been done. Still that is a matter of
argument, But then we come to the
basic qu:stion. Supposing all this was
done and they wanted 1o make a ramasiia
ofit. There were other people whe did
not relish it and they protested. They

went about excited. Feelings were
excited and lot of bitterness about it

arose, and I told you what happened.
But what was done by the (W0 PpErsons
who were in the tram-car and who
were severely injured and died 2 What
was done by them ? But this is what
happens whenever there is such com-
motion, not only in Delhi but every-
where. I used to say and all of us used
to say ten years ag0, that is beforc
Pakistan, that it would be abs'urd for
any Hindu to punish a Muslim in Delhi
because a Hindu wes andled in
Poshawar. This is exactly what hap-
pened in Calcutta when I was Goverior

there. In the holocaust of Decurrbes
1949 end January-February =~ 1o°%
pecple were killed, manhendled @

such wicked things tock place in Festcrt
Berigal. Equally such things happere
in West Bengal ; people were taken ou!
of the houses, pulled out of trains.
What had they done ? Itis not a ques
tion of onc or two men, @8 my hot
friends, said very eloguently, sort
brandishing of banuers, “aco mut
only.” Asamatter of fact, the nurl

is not 300—it makes no differcnce—
there are §00 Or 50, including g3 b’
marketeers, who  incite from behizno.
This may start a conflagration which |
may be difficult 1o control and wii
may cause an Enormous loss of 1t
We have scen it and 1 have seen i1 15
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[DR. K. N. Katju.] Kanpur in the year 1931,
when the riots raged for four days and 400
lives were lost. It could not be controlled.
Then how to stop it? Nobody wants to put
anyone in jail. That is not the object of it. |
do not know what the argument is. As only
300 or 600 persons are in jail under the
Preventive Detention Act, remove it from
the Statute Book. There is no need. The
reverse of the medal is "Well, it has been
used most cautiously, most gently and may be
that the situation improved as a result of that."
I really wonder sometimes, and | have
wondered all round for the last 2 days or 20
days, as to why my friends here are so deadly
opposed to this measure. Does it mean that it
will interfere, sometimes, with their
programmes. The hon. Member from
Aligarh said that they went there— someone
said he was right and someone said he was
wrong, but it really depends,—and they spoke
in support of Urdu. They said the Muslims are
being throttled. | would not quote, Sir,
but when | was listening today, | was
reminded of a passage in Macaulay's essays,
" Ranke's History of the Popes ". We all know
about Macaulay's Hastings and Clive. There
is an easay of his written on History of the
Popes and | may read just one sentence,
because | cannot have English of that
description. Referring to the Jesuits, this
was written about 1840—he  says: "
With what vehemence,  with what policy,
with  what exact discipline, with what
dauntless courage, with what self-denial,
with what forgetfulness of the dearest private,
with what intense and  stubborn devotion
to a single end, with what unscrupulous
laxity and versatility in the choice of means,
the Jesuits fought the battle of their Church,
is written in every page of the annals of
Europe during several generations." | would
not take any more time of the House, but |
should advise younger people, because this is
supposed to be the House of Elders, who
want to read a fine passage of literature, to
read "Ranke's History of the Popes ".

SHRIP. V. NARAYANA : Thank you.
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DRr. K. N. KATJU | referred to what |
thought to be our traditions in the preservation
of law and order and my hon. friend, Acharya
Narendra Deva was rather sarcastic about it.
He said "Look at him." He is talking in praise
of Satyagraha, the fast unto death in favour of
the stoppage of cow slaughter. 1 did not say
anything of the kind. What I did say was, well
that is in our nature. That is in accordance
with our traditions. That is what was taught to
us by Gandhiji. By non-violence if you want
to further your cause, suffer yourself, but do not
injure any other. If you ask my opinion about
Satyagraha, well, I won't take your time,
because it is much too large a'problem.  There
was a discussion— |  noticed in  the
papers—between the Chief Minister of U. P.
and Shri Vinoba Bhave the other day about it.
Our ancient traditions  were, as |
understand them, Sir—it would be
impertinent for me to talk in your presence
about  it—non-violence and righteousness
of means to  attain your ends, perfect
renunciation, as Gandhiji used to say :
Treat yourself as the trustee of whatever you
have in wealth, in intellect, in wisdom, for the
benefit of humanity. That is what Gandhiji
used to say. He could say to a mill-owner :
You are earning Rs. io lakhs. Earn it, but
spend as little as you can on yourself and treat
yourself as the trustee for the remaining Rs.
9,75,000. In one book which I daily read, itis
stated : Place yourself at the disposal of the
community, whatever you have in beauty, in
wisdom, in intellect, in your expertness, in your
skill, in your experience ; whatever you have,
place it at the disposal of the community.
That is the tradition, I say, with which we
should guard this freedom, this unity and pre-
serve the peace and tranquillity of the land.
That was what | intended to say. | imagine
I was not properly understood or | did not
make myself quite clear. | do not want to take
up much time unnecessarily ; for me this is not
a twice-told tale, but almost a five times-told
tale.

I now come to the details of the Bill— about
the period two years or one year.
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| said, among other reasons, | wanted to avoid
excitement, annual excitement, this sort of—I
do not mean to be derogatory—show.  If you
read all  the speeches of these two  days
together, and if you cut out the kind or the
unkind  references made to the Home
Minister  either by name or by official
designation and if you cut out or remove the
homage paid to the goddess of personal
freedom, personal liberty, in such a case what
is left ? Nothing is left. | think there were
only one or two Members who dealt with the
details of the Bill or made a few suggestions.
Sir, you have been very indulgent and if you
had not called on me to speak at4 o'clock, I |
think every other Member would have spoken
and this could have gone on up to a few days.
Now, | say that this should be proof positive
that one day's discussion on the resolution
which might be brought next year would be
quite sufficient to enable us both to act as |
worshippers at  the shrine of the Devi ' and
also to suggest any improvement which may
occur to you.

Now | come to the last point. Sug- '
gestions were made to make it applicable J to
different parts of India—and not j to the whole
of India. 1 dealt with it in the beginning. In
the first place, there j would be constitutional
objection that j if we left the  field open,
there is nothing to prevent any State Govern- j
ment from stepping in.  There are | some
States today where at the present 1 moment
and for some months at least— \ a longish
time—fortunately no person has been
detained. What | stated in the other House,
and what | repeat here, | is this. Tnis is what |
propose to do. | | shall write to all the States
practically, and more particularly to those
States which have got a clean slate, so to say :
"l congratulate you on  your feeling no
necessity to have recourse to this Act.  This
matter was  discussed in Parliament at great
length, and | should like that before you try to
take advantage of the new Act, you should

Preventive Detention

let us know ". And we are all acting in co-
operation. Itis impossible to carry on the
Government  of this country | either by the

present or by any Govern- |
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ment without systematic, continuous co-
operation between the State Governments and
the Government of India. And | say to them : "
Please let the Government of India know what
you propose to do, so that we will get a
complete picture before you start operations
under this Act." | respectfully suggest that this
should meet the exigencies of the situation,
and should also meet the wishes of hon.
Members. What they want is this, that where
there is tranquillity, action should not be
started. That is the main object of making the
Act apply in parts.

The last point | have to deal with is the
question of legal assistance. Now, | have got
before me a picture of two stages. The first is
the stage when a man is detained and is taken to
the place of detention.  The Act provides that
as soon as may be, and not later than five days,
he should be given the grounds of detention
and he should be asked to submit a
representation if he wants to submit one. Now,
please remember that at that time the
Advisory Board is not on the scene at all ; the
Advisory Board comes into the picture
much later—about four weeks later. The
grounds are there ; the representation is there.
The State Government considers the matter,
and they say, "This is quite satisfactory.
Release  him." Or the situation may so settle
down that they may let the man go.  But the
Advisory Board, as | said, comes later into the
picture. What | propose to do is this. There
should be no suggestion that | was not quite
frank with the House about it.  In this matter |
have always tried to put the State Governments
into the forefront, because it is their
responsibility.  Secondly, as to how they
should deal with a particular individual in
custody is entirely their subject under the State
List. Wec cannot legislate upon it.  So what |
propose to do is this. | will write to the State
Government like this : "Will you please
consider whether there would be any objection
to allowing any detenu, if he so desires, to
have an interview with the lawyer of his choice
or a friend to enable himto draft a
representation with respect to the ground of
detention...."
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SHRI B. GUPTA : In Bengal that is allowed
even how. | was there in detention. We were
allowed to meet the lawyers to consult them.
But nothing beyond that.

DRr. K. N. KATJU : My friend is thinking of
a case of the older days when there was no
right of personal access to the Advisory Board
so far as the detenu was concerned. Under the
existing Act you will remember that if the
Advisory Board thought it essential, they
might send for him. Otherwise no question of
getting face to face arises. Probably in Bengal
they allowed it. They got the lawyer who
drafted the representation. And then the matter
was entirely 'n the hands of the Advisory
Board.

SHRI B. GUPTA : Thatis not so.

Dr. K. N. KATJU : They might have asked
for further information from the Advisory
Board and he might have consulted another
lawyer. Then if that is done in West Bengal, |
am quite happy. But | cannot be sure about
other States. | should like to have all the rules
and see how the situation stands and | will
address all the State Governments to allow
facilities, if a detenu so requires, of an
interview with the legal practitioner or a legal
adviser to enable him to draft. Now if he
continues in detention and the case ultimately
goes to the Advisory Board, then another
chapter commences. They get all the powers
under section 9. The detenu will have notice
asking if he wants to go and see the Advisory
Board. And if he says 'yes', well he will go
there and then no ques-tion of any lawyer
comes at that stage. It is a question of entire
face to face discussion with the three friends
who will be sitting there with him. If he is a
rustic, you may take it from me—I am not
talking again as a Minister— he will excite
great sympathy because they will say : " What
can a poor rustic do ?" On the other hand if he
is a leader, then the magistrate gets suspicious
and he will say : " Perhaps he is leading a
movement." Therefore | do not want to have
any third party in anyway intervening at
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that stage. Nor do | want that any legal adviser
should be allowed to interview him at that
stage because | do not know what the Advisory
Board will do. But | am perfectly certain that
he will get the most fair hearing. This is my
inner conviction.

Sir, | find that Acharya Narendra Deva
started his oration by saying that the Home
Minister is an advocate and he has therefore
put up a case. That reminded me very much of
my mother.  Whenever | used to talk to her—
she was a very intelligent lady—I was rather
grappling with her in arguments.  She said :
" Well, who ., argue with you ? You are a
vakjj ancj it is your bu?iness to argue." So do
not please consider that whenever | speak or
any lawyer speaks on these benches or on those
benches, he is just putting up a case and trying
to defend as | have had to do. We have got our
own convictions and we act according to our
lights. My inner feeling is that if you bring in a
lawyer  between the Advisory Board and the
detenu, you would be causing him more harm
than good. Sir, these are the two or three
points which were raised in the course of about
eight hours' discussion, so far as the details of
the Bill are concerned. So far as the general
denunciation or so far as the general approval is
con-cerned, it is all very much in evidence. |
read somewhere : John Morley was the editor
of some daily paper and he had an applicant
before him. He asked him at the interview,
"What is your qualification ?" He said, "I can
write very well."  Morley asked, "Then ?"" He
replied, "I can criticise very well." Morley asked
him, " Any special line ?" He replied,
"General invective." | was reminded of this
passage in Morley's Autobiography. It is the
general invective that | cannot stand.

Sir, | once again beg the House to take this
measure into consideration.

MR. CHAIRMAN : The question is :

That the Bill further to amend the Preventive
Detention Act, 1950, as passed by he House of
the People, be taken into :onsideration.

The motion was adopted.
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MR. CHAIRMAN : Now, we proceed to
the clause by clause consideration. Motion
moved.

That clause 2 do stand part of the Bill.

There are a number of amendments.

SHRI B. GUPTA : We have not got all
the amendments.

MR. CHAIRMAN : The point is that
clause 2 deals with the period and the
amendments of which notice has been
given, so far as | have them, relate to the
reduction of the period from the 31st
December 1954, either to October 1953, or

December 1953 or September 1953 or
November 1953.
SHRI P. V. NARAYANA : Or 15th

August 1952.

MR. CHAIRMAN : | have not got that-
The amendments relate to the reduction of
the period from tw# years to a shorter one,
either this or that or that. These are the
amendments and | have no idea whether
there are any more amendments.

SHRI KISHEN CHAND : There is one for
complete deletion of this clause.

MR. CHAIRMAN : Complete deletion is
no amendment. Have you got any more
amendments to this clause {addressing
Secretary) ?
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SECRETARY : One more amend ment.

SHRI P. SUNDARAYYA : | have tabled an
amendment making it 1st April 1953.

MR. CHAIRMAN : We have got now 5
amendments to this clause : one by Mr.
Satyapriya Banerjee—rst day of October 1953,
one by Mr. Sundarayya—1st April 1953, one
by Mr. Kakkilaya—31st December 1952, next
30th September 1953 and then Dr. Kunzru's —
30th day of November 1953. These are the five
amendments of which notice has been given.

SHRI P. V. NARAYANA : | have also
given notice of an amendment.

SHRI B. RATH : | have also given one.

SHRI P. V. NARAYANA: There will be
many more.

MR. CHAIRMAN These are the
amendments which were given up to 12
o'clock today. If you want to have a complete
list of amendments, it is no use proceeding
with this matter today. So, we shall take up
elause by clause consideration on Monday
morning at 8.15 a.m. The House now stands
adjourned till 8-15 on Monday morning.

The Council then adjourned till a
quarter past eight of the clock on
Monday, the nth August 1952.



